CENTRAL ADMINISTRATIVE TRIBUNA
PRINCIPAL BENCH '

Oa No. 1218/2001
*®, ' .
Maw Delhi, thiz the 1l4th day of the May, 2001
HON’BLE MR. S.A.T.RIZVI, MEMBER (A)

1. Zmt. Chander Kanta, .
PET (HMindi) Retd. on 31.12.97
from C.G.3.3. 3chool No.Z
Hajafgarh,
Naew De2lhili~11004% -
Fldo a-291, ViKQ§pu%i, Mew Daelhizld

2. Smt. Usha Khanna,
PET (English) Retd. on 31.12.98
from C.G.2.8. 3chool No.2
Hajafgarh,
MNew Delhi @ 110 043
RS0 Aa~-1/92, Janakpuri,
‘Maw Daelhi -~ 110 058 wwn fApplicants
@By advocate @ Shri B.S. Jain)
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Y ER S UWUS
Union of India through

I Ceptt. of Expenditure,
Min. of Finance, New Delhi:110001

Govt. of N.C.T., Delhi

Through Chief Secretary, 0Oselhi
L, Sham MNath Road, Delhi
3. Oirector of Education,
ML.CLT. of Delhi, 0ld Ssctt.
Delhi
4, Dyv. Director of Education,
West Zone, NCT of Delhi,
Yikaspuri,
Maw Delhi~110 018
5. Principal, Govi. Girls Sr. Sec. School

M.z, Majatgarh,
Mew Delhisllo 043 . Respondents
By advocate: None)

Q.R.DER (ORQL)

By $.A.T. RIZVI. MEMBER(A). :

Meard tha learned counssl.

2. The applicants in this 0A superannuatead
respectively on  31.12.1997 and 31.12.1998. Both’

¥y Hom ~

were‘i stagnating at the higheﬁt point in thea
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pra-ravised pay  scales and had - baen granted
stagnation increments. Fach one of them was granted
t@@ stagnaﬁimn incremznts. The grievance made  out
i .that following <the implementation of the 5th
Cantral Pay Commission®s racommendations their
monthly salaries were not properly fixed by granting
additional increments in accordance with the rulss
ax clarified by the Ministry of Finance In their OM
of 2nd april, 1998 (Annexurs @-2). The applicants
have filed representations in the matter w]}
20 3. 2000 and 3.2.2001 respectively without any
responss from the respondents. The learned counsel
submits that two other similarly placed officials
ngmelyﬂ s/8hri Bhim Singh and ¥Y.P. Dua have besn
granted inmrement& in accordance with the aforesaid
& of

clarification and, therefore, +this is a ca

$h
L

hostile discrimination alsco.

4

A}
Sulh.+he facts and circumstances of this case
a~
as revealed in the 04 and in the light of levarious

pleas advanced by the learned counsel appearing on

bahalf of the applicants, I am inclined to take tha

wisw that the =nds of justice will be fully met 1In
this case by disposing of this 04 at this very stage

wowen without issuing notices by directing the

respondents  to dispose of the representations Tilsd
How the | applicants having  regard to the

clarifications isgued by the Ministry of Finance on

[

.4.1998 and also keeping in wview the decision

&

already taken in the case of $/Shri Bhim 3ingh and

N = Dua. The respondants are directed
accordinglyv. Theo will dispose of the

representations within a period of two months from
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the date of service of a copy of this order. In the

avent  of thaworder being adverse to the applicants,

{

tk@rsﬁpondéntg will azsign detailed reasons for ths

sam2 and pass a speaking order.

4., The Q&% is disposad of in the aforestated

tarms.

%. Registry iz directed to send a copy of the

0& to the respondents along with this ordsr.
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(S.A.T. RIZVI)
MEMBER (&)

Jekr/



